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IN

THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYNERABAD

5

Dt. of Decision : 21.10.94.

0.A. No. 1026/84.

1.

3.

Counssel Por{ﬂ1e Applicant ¢ Mr. Ch. Jagannatha Rao

Counsel for the Respondents : Mr. K. Bhaskara Rao, Addl.CGSC.

CORAM:

THE HON'BLE SHRI A

Venkat Ram Reddy

Vs

The Telecom District Enginesr,
Adilabad, Adila?ad District.
Telecaom, Nanchiiyél,"_-__'
Adilahad Distrikt,

The Chief Generfal Manager,

Telecommunicatipn, Doorsanchar
Bhavan, Nampallyy 6tation Road,
Hyderabad. '

THE HON'BLE SHRI A.,B, GORTHI : MEMBER (ADMN.)

) Applicant.

.+ Respondents.

l.U. HARIDASAN : MEMBER (JuDL.)

Y



temporary status

ey

Q0.A.No,1026/94

LR J 2 LI

Date of Order: 21,10,1994

X As per Hon'ble Shri A,B,Gorthi, Member (Admn.) X

The prayer of the applicant is that

the respondents|{be directed to re-engage him fas a~ )

‘casual labour and consider his case for grant of

anéd for regularisation.

2, The applicant states that he worked

under $,D,0,, Telecom, Manchiryal from 1,5.1988 to 31,12,1988

continuously and that he had rendered morethan 240 days

of continuous service in 1988. 4fﬁereafter he was not

given any work as a casual mazdoor,

3. - Mri, K.Bhaskara Rao, learned standing counsel

for the respondents states that the facts stated by the

applican%,as aliso the contents of Annexufe A-1 showing

the details of work rendered by the applicant will have

tobe verified by the respondents, If on verification

the facts stated by the applicant are found to be

with the extant

4. In

instructions,

view of the

correcﬁpthey willl consider his case in accordance

above this OA is allowea

at the admission stage with the following directions

to the respondents:-

1, The respondents shall verify the dates of

working of the applicant‘under them.

2, The name of the applicant will be entered

in the |live casual labour register at a
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pfoper place keeping in view the number of

days of service rendered by him,

3. The applicant will be re-engaged as soon as

there is work and in preference to outsiders

and those who rendered lesser number of days

of service,

There | shall be no order as to costs,

Eerd BN,

A ,B.GOR I
mmber ( .

(A.V.HAR IDASAN )
- Member {Judl,)

1 , Dated :| 21st October, 1994

{ Dictated in Open Couxrt )

sd

Copy toie

JMMWR —
Dy. Registrar(Judl,)

1« Tha Telscom District Enginser, Adilabad, Adilabad Dist

2, Tha Sub Divisional Officer, Telecom, Manchiryal,
Adilabad|District.

3., The Chisf General Manager, Telecommunications,
bBoorsanchar Bhavan, Nampally% Station road, Hyderabad.

4, UOne copy|to Sri. Ch. Jagannatha Rao0, aduccéte, 1-8-
702/92/4), Nallakunta, Hydsrabad.

5, One copy to Sri. K.3haskara Rao, Addl. CGSC, CAT, Hyd.
6. One copy to Library, CAT, Hyd.

7. One spare copy.
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IN THE CENTR L ﬂDﬂINISTR1TIUg TRIBUN L
dYu_RﬂBmD-uE”fH %YDLQ{B\D '

THE HON'BLE MR.A.Y.H2RIDASAN - MEMBEZR{D)

AND -
, , N d
THE HON'BLE MR.A.B.GURTHI : MEMBZR(S)
. L
Dated:.  2))io [ay .

A

. GRB=R/JUDGMENT,

'M.A,Zawp¢e79¥moi o _ )

D.A NG, jorelar
T A B S i )

'Admit‘%ad and Interim directions m

Iabgeq, N @9,
4 . '30“7?
ilioged, e ' )

2isposed of with Directions.

Dismissed,

Dismisgad as withdrauwn.
Dismissed for Default.
,Raj.e:': tedY Ord ered, ’

Mo orgsr as to costs. —






